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Mi 0.K.Das for the applica' 
Applicant present. 

ib1 1Lppilcst10 ii 1) 	
hr S.A1i,Sr.C.G.S.0 for the respondents. 

fortn and within tm 	 I  
C. F. of Rs. 50 1- 	 on no tic. 

• 	4eposited vide 	 r The applicant appears to be under some 
t misconception of the order dated 7.4.95 in 

atad 	
'. R..A.19/92 arising' ut of O.A.168/92 and the 
, 'order of the same date in O.A.168/92 by 

• ': which he was permjttdto withdraw the O.A. 
• 	

' The order on the O.A. is very clear that 
¶ the applicant was granted liberty to urge 

"the ground raised in the O.A. against the 

order dated 3.8.92 in subsequent legal 
I 

	

	 i proceedings if any are adopted in connection 

with the orders subsequently passed by the 
t department dated 1.9.94, 1.12.94 and 29.12. 

• 	1994. The applicant USS however, not given 
liberty to file a fresh application for 

challenging the order dated 3.8.92. In other 
words he was given liberty to urge only 

the contentions as were raised in the O..A 
in support of any fresh cause of action and 
when a fresh legal proceeding would be taken. 



• By the present application the applicant 

a5. sQught to Ldhallhge orae again the self 

same order dated 1.8.92bat is not permissible 

to him to do se. IncidentáIlyi'tfe has also 

soughta direction to .t..h rpondentsto 

1-mp1emant the ordr dated. 1.9.94. He is not 

aggrieved by that order. 4yh. complain-e- is 

that the order dated 29.12.94 is contrary to 

the orr dated 	9.94 and therefore the 

direction as aforesaid is necessary. It is 

however, cuiiôustO note that he has not 

pr/ed"afly relie! ii e rspect of the order 

dated 2.912.9.4. a1th9ugh in para 3 of the O.A. 

•.h.ta.s.statedthat that was one of the orders 

against which tbe,O.. is fiJed, even assuming 

thateU.. could 	said to be directed 

against the order dated 29.12.94 the applicant 
approached this rribunal unless 

he had exhausted all th departiffta1remed1eS 

against the 1ordr dated29.12.94. Section 

20 of the Administrative Tribunals Act would 

operate as a bar against entertaining the 
application. In para 7 of the •OA. after 

• 

	

	 stating that there is no statutory appeal 

agafnst the said oer although the applicant 

ref'rs to representaiOns thatwere filed 

to respo3ient No.2 against the order dated 

3.8.92, has aiso ref'erred to the representation 

dated 23.5.92 he has not stated anything as 
to why he had riot fild any representation 

• against the order dated 29,12.94. The fact 

that he had .earlier filed representation goes 

to show that he is atare that a representation 

can be filed to his superior authorities. 

The ramgdy of'ths- applicant as_thus has to 

exhaust the deartmertal remedy as may be 

available to him in thfirst instance and 

in the event. t,e fai4 to got any relief he 
* 	

may be entitled to aoopt legal omedie; 

Thus as the application ismaintaibable 

it is summarily rejected on that ground. 

contd... 
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3,5,95 	It is made clear that the merits of the 

- 	order dated 29.12.94 or any other order 

will not be construed as decided by this 

	

• 	I 	
- 	I* 

f'eJf 	 Copy of this order, may be furnished. 

kA to the counsel of thetparties. 
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BEFORE THE CENTRAL ADMINISTRI:TIVE TRIBUNAL 

• 	 GUWHI BENCH 

An application under Section 19 of 

the Administrative Tribunal Act,1985. 

O.A.No. 	I 	of 1995. 

Debendra Nath Tamuly 

Applicant. 

Union of India & Ox's. 

Respondents. 



F 

AtQrnnistratv 1trt 

!rrf 	tfiq 

-2- 	
2MAYI995 

Gwaha*l $ench 

 

 

 

 

 

 

 

9- . 

 

 

 

 

 

 

Sl.No.   

1. 

I N D E X 

Contents 

Application 

Annexure-A 

Anne xur e -B 

Anne xur e -C 

Annexure -D 

Annexure-E 

Anne xure -F 

Annexure -G 

Airnexure-H 

Anne xure -I 

Anne xure -J 

Annexure -'K 

Annexur e -L 

Annecure-N 

Vakalatnama 	

__ 

3-19 



Comril Ar 	st'tiv 	 4 i.4  

w 

2MP'fl995 	i( 

• 	 - 

Gtw*har1 eecb 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Shri Debendra Nath Tarnuly 

-lIs- 

Union of India and others. 

1 • PARTICULARS OF THE APPLICANT: 

(i)Debendra Nath Tarnuly. 

(ii)Son of Khagendra Nath Tamu].y, 

(iii)Aged about 37 years 

(iv)?roducer Grade II, 

Doordarshan Kendra, Guwahati. 

2. PATICULARS OF THE RESPONDENTS: 

(i)Union of India represented by the 

Secretary to the Government of India, 

Ministry of Information and Broadcasting, 

Shastri Bhaban,New Delhi-hO 001. 

(ZDirector General, 

Doordarshan,Mandi House, 

Copernicus Marg, 

New Delhi-hO 001. 

Contd....P/4. 
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(3)Director of Administration, 

Directorate General,Doordarshan, 

Mandi House, Coparnicus Marg, 

New Delhi-lW 001. 

(4)Dy.Djrector of Administration, 

Directorate General, 

Doordarshan, MandI House, 

New Delhi. 

(5)Director, 

Doordarshan Kendra, 

R.G.Baruah Road, 

Guwahatj-781 024. 

3.E APPLICATION IS AGAINST THE FOLLOWING ORDERS: 

(1)Order No.69/92-Sill conveyed under Memo 

No.PF/269/S.Ifl dt. 3.8.92 by Director, 

Administration, Directorate General ,Doordarshan, 

New Delhi purportdy transfering the applicant 

from his post as Producer (News and Current 

Aff airs) to PPC (NE) at Guwahati. 

(2)Order No.204/94/S III conveyed under Memo 

No.PF/267/SIII dt. 1.12.1994 by the Dy.Director 

of Adminjstratjon, Directorate General, 

Doordarshan, New Delhi, franserring and posting 

the applicant at Doordàrshan Kendra,Shiflong 

in the same capacity with inunediate ef±ect. 

Contd... . .P/5. 
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(3)'der No.218/94/8.111 conveyed under 

IfliO No.PF/267/SIII dt. 29.12.94 by the 

Dy.Djrector, Administration,Directorate 

General,Doordarshan partially modifying the 

earlier order dated 1.12.94 and posting the 

applicant once again at ?PC, Guwahati with 

immediate effect. 

The applicant declares that the 

subject matter of the order challenged i- within 

the jurisdiction of this Tribunal. 

The applicant further declares that 

the application is within the limitation prescribed 

under Section 21 of the Administrative Tribunal 

Act, 1985. 

6 • FACTS OF THE CASE : - 

(i) 	By an advertisement in "The Telegraph" 

dated 31.3.84 9  the Directorate General,Doordarshan, 

New Delhi iflvited  applications for various posts 

at Doordarshan Kendra,Guwahati, including for 

producer (News current Affairs), There ware, vacancies 

for six other producers in Grade II in various 

divers sections viz, drama, music and dances,rural 

programmes, childrens and women's programmes, 

sports and general programmes. The qualifications, 

Contd... .p/6. 
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laid down for the different producers in different 

sections were all different from each other.Tkere 

was nothing in the said advertisement that incumbehts 

of Producers Grade II were transferable intrse 

between the diverse sections.The essetial 

qualifications being different 'and nothing contrary, 

having been stipulated, it was exfacie clear that 

one has to apply for a specUic post in a specific 

section. 	., 	 . 

A copy of the said advertisment is 

áttahed herewith and is marked as 

•Annexure-A. 

The applicant applied for the post 

of Produóer. (news and Current Affairs) by his 

application dated 2.4.84 and pursuant thereto was 

called for an interviei which he appeared for the 

said post. 

A copy of the application dated 2.4.84 

is attached herewith and marked as 

Anre xure-B. 

By letter No.14(4)84-85 dated 

10.5.84, the applicant was appointed as a StaU 

Artist as Producer Grade II on a monthly fee of 

Rs.650/- in the scale of Rs.650-1200/- plus allowances 

7,  

LI 

Coitatd.... .P/7. 
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as admissible. It was stated in the said letter 

that the initial period of two years will be 

treated as probation period. 

A..copy of the appointment letter 

dated 11.5.84 is attached herewith 

as Annexure-C. 

(iv) 	By Office Order No.112/90-$ III 

conveyed under 1mo No.A-29012/3/89SIII dated 

14.9.90 0  the competent authority approved the 

termination of the probationary period in respect 

of the applicant from 18.5.86 and the Doordarshan 

Kendras were permitted'to take necessary action 

for extension of contract upto the age of'58 

years. 

A copy of the said order dated 

14.9.90 is attached herewith as 

Ann exure -D. 

• 	 (v) 	Subsequently options were obtained 

from the applicant for conersiOn into a Grernmen 

servant from staff artist so that his service 

may be treated as Government service vide itter 

dated 12.3.92.The applicant exercised his option 

to be treated as a Government servant as per 

Contd.. . . .P/8. 
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existing terms and conditions by his option 

letter dated 25.3.92 which has been accdpted 

by the competent autha'ity. 

A copy of the option dated 25.3.92 

is attached herewith as Annexure•-E. 

(vi) 	Throughout his service with the 

G,.Mabati Doordarshan Kendra since its inception 

on 25.3.85, the applicant has served with rare, 

distinction, efficieicy and sincerity as a 

Prouder (News). The applicant has completed a 

four months course on Broadcastiiig Journalism at 

the Indian Institute of Mass Communication as an 

inservice training course in 1985. The applicant 

has attened a 10 days course on "TV New Production" 

at DDK, New Delhi conducted by the News Chiefs 

of National Broadcasting Corporation, 

American Boradcasting Corporation and columbia 

Broadcasting services in 1989. The applicant has 

also received training on production of News in 

Elections at DDK, New Delhi in May, 1991.The 

applicant is the only producer at Guwahati Kendra 

having the basic qualifications adexperie 

in News. The applicant has independtly covered 

tk General Elections of Nagaland, Mizoram and 

Meghalaya. He has been profusely praised by the 

Contd. .. . . P/9. 
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Deputy Press Secretary to the President of 

India for efficient coverage of the ?resident's 

visit to Assam. In view of his professional 

expertise, the applicant had reasons to believe 

that his name would be included in the list of 

Doordarshan Producers/Correspondents to be 

attached with V.V.I.Ps foreign tours/trips for 

adequate national exposure.This is one of the 

most coveted experience of any TV News producer. 

However, as an act of brutal 

victiminsation, the applicant by an order No.69/92_SI 

III conveyed under Memo No.PF/267/S-III dated 

3.8.92: has been transferred and posted as 

Producer Grade II at Programme Prothc tion Centre 

at Guwahati without any authority of ]aw in a most 

arbitrary, unfair and unreasonable and capricious 

manner.The purported tfnsier removes the applicant 

from News Section and posts him in a sectioxi/ 

department to which he never even applied for. 

A copy of the transfer order dated 

.8.92 is attached herewith and marked 

as Annexure-F. 

That your applicant thereafter filed 

various representation before the competent 

authoH.ties for withdrawal/revocation of the 

Contd... ,p/lo. 
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impugnedtransfer order dated 3.8.92. In the 

said representation the applicant contended 

that the said traxisfer ordeb had serious adverse 

civil consequences inasmuch as inspite of his 

specialized qualification in T.V.News Productt.ons, 

he was purportedly being tranf erred to a 

non-functioning organisation and that too having 

no iews production resulting in his telento 

being unutilised. 

Copy of the representation dated 

17.8.92 is attached herewith and marked 

as Annexure-G. 

(ix) 	That thereafter the applicant failed 

to get a positive response from the Respondent 

authority with regards tothe transfer order dated 

3.8.92 and as a result being aggri.eved by the 

action of the Respondent preferred an O.A.being 

No.168/1992 before the Central Administrative 

Tribunal, Guwahati, challenging the impugned 

transfer order dated 3.8.92 as arbitrary, unfair, 

unreasonable and capricious, the applicant. It 

was further urged that the said order had serious 

adverse civil consequences inasmuch as the new 
centre' did not deal in News and Current Affairs 

for which the applicant was duly qualified and 

also initially appointed, and. as such be could 

Contd.. ..p/11. 



not be legally and bonafidebe transferred 

to a post in which he had no connection with 

his personal expertise, choice and contractual 

relationàhip with his employer. 

That after the Respondents filed 

their written counter to the aforesaid original 

application filed by the applicant, the matter 

as finally heard and by order dated 30.9.1992 

the learned Tribunal rejected the said application 

on the sole ground that since transfer was an 

incident of service, the same cannot be interfered 

by the Courts. 

A copy of tIm order dated 30.9.1992 

in O.A.No.168 of 1992 is annexed 

herewith and marked as Annexure-H. 

That thereafter the applicant filed 

another representation, before the competent 

authority on 23.5.1994 against the injustice being 

meted out to him in so far as his posting in 

News and Current Section was concerned, as the 

transfex violated Doordarshan accepted trnsfer 

policy which stipulates that persons having 

specialised training in certain fileds should not 

Contd....P/12. 
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be transfered and posted outside that 

specialised field.That on consideration of the 

aforesaid representation dated 23.6.92 submitted 

by the applicant tkE competent authority 

decided that his service be placed at the 

disposal of News Set up of the Kendra. Though 

till date this order dated 1.9.94 of the Directorate 

the Respondents have failed to place him in the 

News and Current Affairs Section and has thus 

not implemented the said orders. 

Copies of the representation dated 

23..91 and order dated 1.9.94 are 

annexed herewith and marked as 

Annexure-I and J respectively. 

(xii) 	That curiously by order dated 1.12.1994, 

the applicant was again transferred and posted 

at Doordarzkan Kendra, Shill.ong in the same 

capacity with the appvvvai of theDirector General, 

Doordarshan, where there was no News, and Current 

Affairs Section. The applicant further states 

that the action of the Respondents clearly speaks 

of malaftde inasmuch as the earlier order dated 

1.9.1994 placing him at the disposal of the 

News was sought to be diluted by the said 

subseqnt order of transfer and the said order 

is liable to be set asiae and quashed. 

Contd ... P/1 3. 
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A copy of the order dated 1.12.1994 

is annexed herewith and marked as 

Anne xur e -K. 

• 	 (xiii) 	The applicant states that a further 

• 	 order was passed by the Deputy Director,Administratior 

Doordarshan,New Delhi on 29.12.94 partially modifying 

the earlier order dated 1.12.1994 and the applicant 

was once again posted at PPC, Guwahati. 

A copy of t1e 'order dated 29.12.1994 is 

annexed herewith and marked Annexure-L. 

(xiv) 	That in the meantime the Review 

Application No.19/1992 filed by the applicant came 

up for final hearing before the Hon'ble Tribuhal 

and the order dt. 7.4.1995 allowed the Review 

applicant. The order of this Tribunal dt.30.9.199 2  

rejecting the original application COA No.168/92) 

was set aside only in order to enable the Hon'ble 

Tribunal to permit the withdrawal of the original 

application. 

• 	 Thereafter on the same date a seperate 

order allowing the applicant to withdraw the 

original appkication with liberty to the applicant 

• 	• 	to urge the grounds raised in the application 

against the impugned order dt.3.8.1992, in 

subsequent legal proceedings was also passed. 

A copy of the order dt.7.4.1995 passed 

by the Hon'ble Tribunal is annexed 

herewith and marked as Annexure-N. 

Contd.. .. .p/14. 
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passed by the Hon'ble Tribunal is 

annexed herewith and marked. as 

AnnexureM. 

7, DETAILS OF REMEDIES EXHAUSTED: 

There is no statutory appeal against 

the said order.However, the applicant has by his 

representation dated 17.8.92 moved the Respondent 

No • 2 to revoke the impugned transfer order. i The 

concerned Union has also taken up the matter with -

the Respondent No.2 as well as the Hon'ble 

Minister of State for Information and Broadcasting 

by representations dated 18,8.92 and 23.8.92. By 

a communication dated 18.8.92, the Respondent 

No.4 has refused to alter andi. or modify the 

said order. Thereafter the applicant has again 

filed representation on 23rd 1'Iay, 1994 to the 

Respondent No.2. 

8. 	That the applicant further declares 

that he has previously frled an O.A.168/1992 

bef're this Ho''ble Tribunal which was later 

w5thdrawn on by order dated 7t April, 1995 

w 4 th libert'r to t! -  applicant th urge the grounds 

raised in the aforesaid application in a 

subsequent legal proceeding.That at present no 

such application pending before any court! 

Tribunal. 

Contd... .p/15. 
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9.RELIEFS SOUGHT FOR AND GROUNDS:- 

In the premises aforesaid, the applicant 

prays for an order setting aside and/or 

quashing the impugned ¶Lansfer order 

dt.3.8.92  and for a declaration to the 

Respondents for implementation of the 

order dt.1.9.1994 placing the applicant 

service at the disposal of the News 

Set up of the Kendra. 

GROUNDS 

For that the impugned transfer orders 

has been passed in a most arbitrary, 

unfair, unreasonable and capricious 

manner and in complete violation of the 

rights guaranteed to the applicant 

under Article 14 and 16 of the 

Constitution of India. 

For that the impugned orders are 

discriminateE." against the applicant 

without any reasonable basis or 

justification and denies the applicant 

equality before law and/or equal 

protection under the laws. 

or 

Contd.... .p/1 6. 
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 For that the impugned orders has been 

passe.d without any jurisdiction and is 

void-ab-initio inasmuch as the 

applicant cannot be legally transferred 

from a News Section to a section which 

does not deal with News. 

 For that the impugned orders reflects 

colourable exercise of power for 

collateral purposes inasmuch as the 

• impugned order is an ourEight act of 

victimisation for legitimate and lawful 

action on the part of NFIBE for getting 

• redressal of their grievances relating 

to Special Duty Allowances. 

• 	(e) For that the impugned orders having 

caused adverse civil áonsequences on 

the applicant, the same could not have 

been passed legally without giving an 

adequate opportunity to the applicant 

to represent against the same. The said 

order having been passed withOut any 

such opportunity to the 	applicant is 

void as being without jurisdiction and 

in violation of tIe .principles of 

• natural justice. 

4, 

Contd.... .P/17. 
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For that the impugned transfer orders 

• 	hatbeen passed in a most mechanical 

• 	 manner on the basis of irrelevant and 

	

- 	extreneous considerations and in fact 

without any application of mind to the 

relevant factors. The impugned order is 

malafide in fact as well as in law 
• 	 and no reasoni able person properly 

instructed in law could have passed 
S 	

I 

 

the impugned order as has been done 

in the instant case. 

For that the impugned order of 

transfer and/or the impugred action of 
• 	

the RespondEnts is not giving effect to 

the order dt.1.9.1994 by subsequent 

modifications dt..12.94 posting the 

applicant once again at 	euwa-hati 

is violative of the terms and 

conditions of his service since he had 

applied and was appointed against the 

post of Producer (News and Current 

Affairs), the entire action of the 
S 	

Respondent in denying the applicant his 

legitimate claim over the aforesaid 

post in Neis and Current Affajrs is 

violative of the principles of Natural 

Contd... .P/18. 



I. 	Justice and suffers from vice of 

arbitrariness and malafide and hence 

liable to be set aside and quashed. 

For that the impugned orders is most 

arbitrary and malafjde and not even in 

public interest. The orders also exfacie 

does not disclose that the same is in 

public interest. The condition precedent 

for exercise of power of transfer is 

totally absent in the instant case. 

For that in any view of the matter, the 

impugned orders of transfer are il] gal 

and contrary to law and therefore 

liable to be set aside. 

10. 	INTERIM ORDER: 

I 

110 	Postal Order No. IS 03 

issued by: Post Office at Guwahati. 

Contth... .P/19. 
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VERIFICATION 

I,Shri Debendranath. Tamuly, son of 

Shri Khagendra Nath,Tamu].y, aged about 37 years, 

working as Producer (News) at Doordarshan Kendra, 

Guwahati, do hereby verify that the contents of 

paragraphs .1 to 8, 10. and 11 are true to my 

knowledge and- those made in paragraphs 9 are 

believed to be true an legal advice and that I 

have not suppressed any material fact. 

APPLICANT. 

4 

/ 



10 IUfl the 

'I 'AppUcallo.a are Invited by the Directorate General, Doordañlisn, NewDaIW for the IO$IOW(q 	esij iDoo, 
•1 	

ndrs Caubati up6.  14.4.1984. 	. 
PHODUCEII GM. II • 	the subjects or medIum of Instruc. 

. 	1 	'I 
' culation or equivalent saalestion 

! (a) PMODUCEK (DRAMA) : lion. Desirable : (I) Knowlcdge of with Assanscse language as one 01' I 	QuaJfltca(lon., : EssenlIaI:(I) A degree production 	techniques 	of 	TV. the subjects or as medium of in. 
from 	a 	recognised 	University. 	(2) (2) Experience as a Television/Radio struction. Deji,able : Knowledge 01 

or 	di toma 	in 	Dircction/ sports coiiinicntalor. 	(3) fx,cricncc 
of participntioti In ctilnpdtitivc 514)115. 

more than one Indian language of 
file stindird mentioned a5ainut item g."r]JiiJ 

a 
Assumeso Initflulngc. (4) SItollid have 

(() Vk()t)UCER (GLNEHAL IgO. 
(RAMM*:S) t 

No. 3 under escnlijI quslilicalioris 
(Qu*liflcetinns 	rchsxrihle 	II' 	AnI. 

passed 	cxii itilina I lint 	DI 	11111 I ricitlat hut 
StIlodlIrd witlt Assetnese tililItuittIc as 

(Juallllcailuns i 14 nn'ul(iii : ( I ) I )ri re 
twin 	a 	r,eo11nlscd 	Ulllsuertily, 	(2) 

1 lisle flU nttwr or i ci Ii )t.) candIdates 
'° 	801 	hcn.oiiia 	svuiIahI). 

one of the subjecli or medium of 
lnstruc(ibn'DesIrabIe : (I) 1rainin 

Degree or diploma in TV' Poduc- SCEN(C DJI.NER i 
Qt*aIlflcatioes'''  : 

or expertence 	in 	production 	tech . 
. nlqua of Television. (2) Knowledge 

ree years ax. 
o, mking short films/do. ,perience 

Ol  derte from a racogniasd Institu. 
tion in stage craft. De,irabl, : 3 years 

and experience of various forms of 
cultural/artistic 	capressions 	in 	the 

. cumentarica. (3)000d knowledge of Caperience 	In 	staje 	craft. 	(Quali. 
fications 

country. 
contemporary 	literature 	and 	arts relaxable 	if 	adeq uate 

. (b) PRODUCER 	(MUSIC 	an 
and o(the social and cultural cnviron number of qualified candidates do 

DANCE) : 
ment and traditions of the North not become available). 

, Qualifications : Essential : (I) Matri- 
Eastern region. (4) Interest in Natio. 
nal 	and 	International 	affairs, 	(5) 

AGE LIMITS. FOR ALL POSTS 
Between 21 and 30 ycirs as on I.7.84 culation .*ir 	its 	equivalent. 	(2) 

4carec 	in Music from a . Should have passed matriculation or 
equivalent 	examinitign 	with 	As. 

(RelaxbIe by S years in case of 
Scheduled Cast,f5c)vJuled recoagtsUthiye'ji1(j'ór 

. 	OAAt least fIve years experIence in 
samese language as one or the sub. 

Tribe 
cvndidatca). 

the field of Dance/Music as com 
jects 	or 	medium 	of 	instruction. 
Desirable : (I) Training and experi. 

FEE SCALES : (I) For post at SI. No. 
I poser or 	performing artist with 	a 

0011 record of composing for the 
once 	in 	production 	techniques 	or 
Television. 

: 	Ra. 650.1200, 	(ii) For post at 
31, No, VI : P.s 	S30.900, 	(Iii) For 

lIm. 	Stage, 	'l'eleviilon 	or 	Radio 
(2) Ahllity 	to 	handle a 

wide varIety of subjecls for produc. 
pot 	at si. Has, It, Itt, (V and V: 
Rs. 425.730. 	In addition s  allowances approved by AIR. 	In the case of a 

performing artist in Music he shoutd 
lion of TV Programme c. g., 	fea- 
tures, interview, etc., incLuding out. 

as admissible to Doordarshan Staff 
Artists from time to time. 'B' be 	graded 	at 	least 	High. 	(3ç work. 

Acquaintance 	with 	the 	theory 	of 
Music/Dances. 	(4) 	Knowledge 	o PRODUC RESERVATION FOR SCHEDUL. 

ha forms of Traditional Music and 
dance 	of the 	country, 	particularly 

ss  
fic 	

,,,SIal 	(I) 	At 

	

least II Class degree from 	rccog. 

ED CASTES/TRIBES 	: As per 

 
normal 	reservation 	rules of the 
Goveromant, 

folk 	and 	traditional 	music 	and 
dances of the North Eastern Region. 

nised 	UnIvcriity, 	(2) fljploma 	or 
GENERAL 	INSTRUCTIONS 
(I) Places for holdin* of Teals/Inter. 

D.sirab/r : (I) TrainIng/experience in Journitlicin l?on 	ecbj 
niseu'bniversity 	or 	Institution. 	(3) views for the above posts will 	be 

production 	techniques 	of 	TV. 
'(2) FupirIsar. of Choreogret,hy. (3) At 	least 	two 	ycars 	experience 	In 

Intimated later, All candidates 	atIcd 
for 	t.tl/interslew 	than (oIlier 	thos, 

Abihily to wrilo niusic In any racog. 
I%ewscasllilS/rai5 	In 	broad. 
casting orgsnl;ation, 	reputed 	news. 

bclonIn 	to reserved communItIes) 
cued notation system. 

PRODUCER ( URAL PRO- 
papts 	or 	news 	agency/TV News 

will have to appear for tcat/intarvlew 
their own expenses, 	Scheduled 

CItAMMES) I 	 • 
Qvallllcailuas I 144sh11101 	(I) D.gjrsi 

Agency. (4) Should have studied 
AistImne as 	on. 	of 	Ihe 	subects 

Caste/k 	kd hedu 	Tribe 	candidates 
will be paId TA as admissible under , 

gn 	Agriculturs 	(other 	things 	being 
or 	medium 	of instruction 	it 	sast . upto matric level. D,Irnble : Aware. 

, 	rules. 	(2) 	Parsons 	already 	in'the 
equal, post 	graduates 	will 	be 	pre. .nest of National and international . 

Oovernmeni 	esevlcs 	should 	mutt 
fatted). (2) Should have passed exa- affairs. 

their 	applications 	through 	proper 
Inination 	of nuttric 	standard 	with ' 
Assameic language as one of the NT PRODUCTION ASSISTA 	t 

QualificatIon. : Luansla! : (t) Degree 

Channel. 	(3) 	Application. 	received 
after the last date, incomplete ap. 

subjects or medium of Instruction. (3) plications or 	boss unaccompanied 
Knowledge of modern agricultural from a recognised: University. 	OR by attested copies of certificates antI 
practice with special reference to the Degree/diploma 	In 	Direction 	in 

TV/fIlm/stage 	from 
not received through proper chan- 

crops and conditions of the region. 
Desirable : (I) Training/experience of 

a 	recognised 
Institute. 	(2) 	$hould 	have 	passed 

nd will be rejected. Cindidates send- 
jg their applications through proper 

production 	techniques 	of 	TV. 
9) Experience of writing in the field 

matriculation 	with 	Assamese Ian. 
guagc as one of the subjects or as 

chsnnct should ensure that applica. 
(Ions routed through their employers 

0. 	Rural 	Development 	or 	Adult 
EducatIon. (3) Ktiowlidpa of rural 

the medium ofinstruction, (3) Know. 
lcdP 01 thi oitlturs SlId litefalitre of 

are 	received 	by the due dats. (4) 
11100ed uanddaI,, 	tisndin1 	loam 

environment of the art, special con. the Notth Essterti Region. (4) Ade pletion of iteutasary (thIlIIihtleti 	will 
dltions, traditions and the folk art quate knowledge of the programme on It monthly renewable 
forms prevalent in the art: 	 discipline 	re);ted 	to 	a 	particular 

PRODUCER 	(CItIIDRENS 	vacancy viz. (It) Music and dance. 
Contract in the first instance. 	After 
cOmpletion of necessary (ormalitic, 

AND 	WOMEN'S 	PROGRAM. (b) Drama, (c) Rural, (d) Education, they 	will 	be 	eppointed 	as 	Staff 
MES) : Children and Women (f) General, Artists in the prescribed lee scale on 
Quallllcatloas : E.sen:io! : (I) Dgrce Agriculture, (h) News & Current long term contract for a suitable 
of . 	recognised 	University, 	(2) Affairs, (i) Sports. 	, period or as a government servant as 

in Home Science or FILM EDITOR : per conditions of service applicabla 
coogy QualIficatIons : Essenuial : (I) Main- to 	government 	servants. 	Initial 

have passed examination of miliric culation or equivalent. (2) 	Degrcc/ 
frotu 	a 	• 

period of two years will be on pro- 
standard with A%%)tIflC$O lnnpttago at diploma 	in 	IiIm 	EditIng hailon. 	() 	fhottgh 	the Yscaficils 
Otto 	of 	the 	sIIhjecIs 	of 	lIIcditIltI 	of recogitited 	lnstituliott, 	(3) 	SIlould are at present II the Kendra •p.cflil 
Instruction, 	(4) 	Knowledge 	of cul. have piisrd eatlillination equivalent ibove, 	the 	selected 	ciiididates 	will 
ture, 	Customs 	and 	traditions 	of 
North Eastern Region. (5) Acquain- 

to Middle School standard with As. 
samese language as one of the sub. 

be 	 bie 	:lLany K.cj)sjjji 
at 	any 	time 

tance with current developments in Jects 	(Not 	applicable 	if Assamese beroreor, after 	the 	selection. 	it 	is 
the 	field 	of 	Art, 	Literature 	and language is the mother tongue of noticed that a candidate has suppres. 
Science. 	(6) 	Acquaintance 	with the candidate or the medium through sed relevant information hisfher can- 
health, malcrnity, family welfare and which he has had schooling In Pri- didnilure is liable to be cancelled. (it 
child Welfare programmes rind pro. 
blems. 	Dc,clrajnk 	: 	(I) l'raining/ex- 

mary 	and 	Scc(indiiry 	Schools), 
(Qualiflcriuions 	relusrible 	If 	ade. 

Appltcntiomti 	rr'ceis'e(I 	sitar 	the 	lust 
dite 	of 	receipt 	of itppllcatmorls 	will 

pericncc 	of 	production 	teclitiiqucs quate number of qualified candidates not be accepted under any circuni 
of TV. (2) Fxpericncc of social work tlti not bcomc available. staiwes. 	While 	cxlling 	cimididate' 
or in an 	organisation 	of child 	or FLOOR MANAGER : for teil/intervir.w, prcicrcncc will be 
women's 	welfare 	prngrnlnmcu. 	(3) Quallilestlons 	I #.rreri/i'nI : (I) MaIn. glsell 	(ii 	caiisli,In(es 	h&ving 	higher 
Acq uairile nt. 	wIlls 	Iis 	law 	reIn Ii 115 culisl on or •q ulva loil, 	(7) t)i p)tiinn gut  is  tIcs I Ilifls II md 	i rater expem iuns'r 
to womefl ulhid cltlldreti, (4) 	Know. 
ledge 	 )dian 	World of current 	and 

irons 	a 	recognised 	Institution 	Iii 
Should 

till ('31551155h115 	lii 	any 	lot en 	will des. 
stage craft. 	(3) 	have passed qualify 	the 	candidate. 

affairs, examination 	Matric 	Standard with 110W TO APPLY 
(e) PRODUCER (SPORTS) : Assaniese 	language 	as 	one 	of the Applicalions on plain paper giving (il 
Qualtflcatlons 	F,crenrlrsl : (I) I )cgrec subjects or as mediumumi 01' instruction. Full minnie and address (ii) Ae with 
ofa recognised University. (2i/  I.)r.rivahle : 'three years eaprrlence of dale o 	hrth (iii) Post applied for (iv) 

s/Physical 	Luuca- Floor Management 	in Stage. 	Film Name 	of 	the 	Kenulra 	for 	whkh 

'Ihree years experience as a Sports 
or Television. 	(Qualilications relax- 
able, if adequate 	number 	of quali. 

applied 	(v) 	Educaliuuuuusl 	amid 	other 
professional 	qua)ihieatiuins 	(vi) 

iournallsl/Cornmcnlator 	with 	cvi 'tied candidates do not become avail. txpericnrcc (vii) Present Imptuymnemit, 
dence of Writing articles on sports In able). etc., ii lb itt lest nI copies of ii, p11011. 
newspapers/journals of all India rc- GRAI')IIC ARtIST : lng documents and (VIII) Particulars 
pute or evidence of broadcasling cr. Qualifications 	Essenlial : (I) Diplo. of relatives, 	if any. 	wonideig 	urtdcr 
sports. 	(3) 	Intimate 	knowlcdge 	of ma in Finie/Commcrciuul 	Art 	from a the 	Ministry 	of 	Information 	and 
national 	and 	lntcrnationmal 	sports, vconiieul 	I nsIiIute, 	(2) 	Two 	rirs Hroadcastine 	fit 	uodi.r 	any 	of 	ii 
acqualnlancc 	with 	nisjor 	develop ,  experience 	of prepamatous 	of t'nsivalc btcdi,e 	tJniR, 	should 	rcutsh 	the 
ment in sports. (4) Should have pas. and 	lettering 	In 	a 	Governinemit 	lit. Directorate 	()glnrs'unI. 	I)on'u'darshan 
sed examination of Matric standard Stitute 	or 	a 	commercial 	organisa. (INSAT Cell), Maridi House, Ness 
with Assamese language as one of tion. 	(3) Should have passed Matri. Delhi, latest by 	141b April 1944. 

davp 691 (66) 53 

k 

9* 

)1113d 

TITI1 1 tt' 	
I 

.r 	dens: 'Molluff Bigan 
r .ói: Ilnalday at 

*anin 0gm, Tie oH jl To4l 
at 5.00 am, 

1SPORTS1  
TUALL: WBBA irst dviaor 

. IA 61 PoHc. AC 89•66. 
i IT: 

 
The thIrd three.month Ion 

Ill CrIGIISI' Ui9aflhiid by Oils 
P t boy. under.I8 will commi,ncs 
I 

 
of 5lñl.s tldyrw, fllwrwsiiltso.a, 

Mr 111414$ (lose Lvi Mv 
(Al ccrw3uct Hi. camp. 
ITI4 luill 0uutsot In. J.ic. Seal 
vs West Bengal stale lnter.club 
tllp could not be completed on 

1 Ito unavoIdable circumstance,. 
Ia bouts MI be heKi On 

inty.,  
Lmariii 	DW-o Devs 665 
UN 

 
55.5. 

Tràphy. Dlv. 1(1200 
..lour 56: Track Thunder 55; 
ion 55: Gentleman JIm 55: 

Bessnta 53.5: Happy At Last 
dd5flg 63.5: Fl Fl 53,5. 
ner Trophy (1600 M) Ct... 

' $1 69: flit. Flirn, 69: WIld Cat 
tlement 67: Sunstorm 68; Law 
Ø: Jet Action 58; Khsndoba 53; 

Inc. 53: General Assembly 53; 
48. Grand Palace 47; Pleasant 

tRobinson Crusoe 47 Mihly 

tI, Dlv. I (111110 M) Ula.i VU 
il 60; Gulnv.rn 67; Live WIre 
BtkJIa 81; Lancefte 68.5: Fut 

t(hober 58; Qur-8.ws*.54; 

L01 No.. 1, I 5. 7 and I, 
iott 4. II. 7 and 8. 
7 and 8. 
JIlt: 6 and 7. 

r 
No. 7. 

trials 
Turf Correspondent 

March aor The lollowing are 
IOie spuns and galIop noted 
s were exercised on the outer 

W Pm isce oou(se ovet the tiet 

LIghtning (Um.sh) and Right 
I) movsd together timIng 30 
alural Day (BirajuddIn) and 
took 30. Oul Monii.ur (Etira. 

Csdy tIming 28 2./S. 
Authotly (Saflad Khan) was 
ock 48. Blaze Away (Warren). 
King (AG, Milko) finished 
Pilitia Fact. (KLan) Was 

!UrIck 5umlnary  (Krlshnan) In 
liki 29. One More Time (Lix. 
t well In 45. Note; Kauser 

hed a IlI)Io shied 0$ Royal 

talJad) In 49 

1ont
nI (Mathews) and Astral 

 well and tinished together 

L
au

Lii (Md Ohous) went better 
nti5)Sn 1.1 2'S. Casablanca 
ght the eye when moving 
r (AnIta) in 59215,600 In 44 rn (P. Woods) was easy 
00 In 47 Mighty Empre 

'IftI hiud Ivilnl Hi 1.1, 111)0 In 4 
% tinislngid wull clean of Drop, 
Woods) in 1'2 26, 600 In 41. 
r9 (Lb*miin) and Dolco Vita 
4nl easy and linlahod level In 
)h1rig.n (llMmaOd) and Flam. 
(oodi) rnovad IIkMIy to cictk 

11 In 4(1 1'b Mn,Il.niu IiIni,;e 
kl'bqttuf Own Alil. Ally lKt/aln' 
i*. 6001(1462/6. Mid 0ey Bun 
olt 1.4 moving easy. Humaira 
Lily  stretched (o clock 1- 1, 600 
n' Star IMd Glinus) weal well 
lf'y at Atirnn (Anbup) Its I' I .1100 
1l4 01 Windsor (Sernar) took 
48. Can surprise. 
&:kara (Samar) moving easy 
vjplo of lengths door at Flying 
LMilk.) In 1.34. lest 000 In 48 

eq Emprey (Mathews) impta-
IM -58 215., last 800 In 59. 
at (Innet lind) 1400•M: Au. 

((Yacoob Md) FlaIrin.ky 
inj Mid Land (Vik,.rn) trscjjc a 

the lnrl iuinrisnd (Inislrirrg a 
Al of sOcond named who was 

named In 144 doing the 

/ 

/ 

/ 
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The Director Generai4 
Doordar5hW (INSAT C&.l) 
Mandt House, 
i 	lbisv D..  
Dated Gauhati t)ie 	 , 

	

/ 	
\\ 

Sub $ Appli0*t~n for the post of
producer s & crrent Affairs), 

 V  

V 	/ 
/ 	 ( In response to yoir advertisement published in \ 

here 
5 .grapki for the abOVS mentioned post, I do 

jt.d to offer myself as * candidatS for one of the lame. 

V  N.ceeearl particUlarai regarding my oa did*tUre are given 

/ 	 S  herein belOV in preecrib0 profoIm*. 

1) Vull Name and Address : STI!U DE8ENDRA NATE TA4ULL LICI DIVtSI0NJ OFFICE 
P&E 6pTT.10AUHAT21 	

V 

54t(. 

~ 
 W, 

P)~j 

•,• ; ; 

A ge..Yre. 7 months 12 dayS$* 
on 1384. 

Dati of birth 19.7.1954. 

p0et appiisd for  * 	PRODU CER (News & Current ff.irs) 
•_____________ 

-. 

Name of th8KOfl6 for Gauhati. 	
V 

11t(* applied 

ji) A90 with Date of birth $ 

Li 

EdUOfttiOflBlandother  

V 
.f essional qunl.ft0*ti0fl 

D p1sed I1.S.L.C.am9 in 1st ivn 

Hin 1971. 
passed pU.(So) in 1972. 
p05ed 13.A. with HonoUrl in EflgliSh 

in 1976, 
p&iid Diploma in journaliam in 

1980. 

Paasi 14.A. in English. 
PROFES 	

V 

(1) 1  
 of Journal 
Edited G.U. journal (D.ptt.  

for the year 1980. 
14ember of the EditOri 	oard of 

ournsl for 
IPADAT1K' a fortnit3*Y  
for 1976.76. 
)4ember of the E itOTt83.10 	of 

ISTAJIK.I JANAJIWA$' a weaklY paper Y  
publiS11ed from Ga%2h*tt sinGi into pub' 

iioatiOfl. 	
C0td...2 

$ 	
FDUCATION AL  

V 	 - 



p ge2 

) BeTi0flce $ 	
a pod mber of ArUcles, 

siort tDt' etCa in all the lea' 

O1iS papers, 3oUrfla 	
f ke StS tA 

i) Pr$5efltP1Thflt $ £!
fltt., 	

D.O. 

particla 	r ral o atiV, U anY, 

the yjflietrY of InrortattoD and 
oa4G&$t 	OP

dia 
under i of Its 

Mefltt5 z 

with beat regards, 	 0 

tours f8itfuUY 
(0 

/ 	

0 	 (DtD 	 - 

- 	 :. 



(R 	eott C- 

1
ooVEaNMENTor INDIA  

DXRECTORATE GENERAL sDOOflDAJlSHM  

- O.r,,  
•... '- 	

I ''.•. !4ANDI}1OUSE, NEW DELHI 	 • 

4o *  19() 	 Dated $ 
/ 

:4. 
ConQoqu t uponhis/her selection for apointheflt8 

it.; 	• in Doo darshan,Shr1/*M**' 

;Lsofiored.QtaUArtistPo sitjon_Q 

Al ct,morçthly f..oc.(f R$.jOI. 	nthO 	: 

— .- 

a].10WQIICQ 
.aa adfl1!3ibl0 to Staff Artist positior in DobidarCl'fl, 	 J 

ve 
His/Her appointment in the first instQnco will bo .fora 

period of six nonthq pc - dth( complótiofl of requisite fornaIitiQ 

. On completion of thoup fermalitio 	
ho/she will be considered 

for (Appointfloflt ma 6tnuJ: Artist fooiii.on on wntrnct upto 3 yra. 
	P J. 

.D 
the fresaid scale subject to hio/hcr work nud CQfldUct boin 	 ç 

fod tQ be satfQCtOrX. 'rho rcnowrtbie of contract there after 

will be docidod Dy mutual njroc,:iUflL for d . urUier pci'iod ac ' 	/ 

Considered. ppropriat0. The initi 	eiod 
o two years 	/ 

however, be trecited as prlor1 ner1 	wiici wifl 00

PM 
.i 	wt uUC4 cuip i considered necCsSckrl. 	 I' 

.13, 	tiD/11or pro nL; pootiñg will bO at hoer rhan Kendrai 
	. 	

( 

•. 	1 	•'l. 

nco, ho/Oho is in Gnvto service, ho/ShO will have to 

risin from his/her oxisti ,nL Job. 

Dota.led tho.ttuôtiOn refar(11fl1 t,}i aflSif1lr.1Oflt 
of dutia 

to be 1 roriod wi)1 b 	
Lvcn to him/hid' by the Director, Door- 

ttarshafl 	ndca,__Othia 	
which nay be subject to altorn(1t 

iccording to.  the projrumr.IC rcquircttoflts. 

60 ....iio/Shn will be requirod to take the othi of lloC.LmflC0 to 

the Indian 
Republic at t1W time of onagCm01t. 

70 	Ho/Sho will 
b overnod by the rules on 	

A Staff rtist 

• pos,ttione  

• 13. 	. -Ii3/HQr 
ppointm Cflt as a Staff Artist. poitiofl will be 

fu thQrsUbQ 	J 
.t0j3/h0r beingi oUicciu1Y examined and foufld 

fit. 

tt the time of 
his/hâr pointm0flt he/She 1ll be required to 

ubt a certificate from ci 
CiyiL urgcon to the offect that.0/C. 

• is hot jffering £xm any communicable 
doa&1SO. 	 . 	. 

9.. 	
No travelli" a11OIflCO or nny jflCi(lCfltiSl expCfl 	

will 

cidniSSiblO to Ijin/her on his/her first jojntht the po5itiOfl. 
il1 boreqUircd to produce th follo'1 	

at the tine of joththi 

a • OrS i',I nnl. 	r t. If I a to Iii pi'oef 	f hi 	/hte i' aio and academic 

• 	 qua1ifiC11I 0  

• .. 	

Contd....2/ 

7 

12 



tI____ 	--- __________j____ 	_J__•__ 

. 	b. Doclarati0n.(r0 	u 	entiOflO iri he  folloWing 

para a '(EncQ30d)' 	. 	
. 

C. 'To VOuchin ccrtifiCt05 fro two 
GazQtt0 Off icers 

•

QnClOsOdf . 
• 	

• 

• 1.' •In accordctrtcc with.thä rules it regard tórecruitht to 

aerviCes under the GoVCrflTnt of Indict rio1)e5On who has riore th'. 

one spouSO iving or who having spnuso 
liVil p 	rries agaiy 

	

;hich case uch rna1IiCtO is void b 	asbrt. o its taking place 

	

such sp.OU$ 	3hall bQ eligible .fo. ppoi. 

tont to 	
the Ccrntxal Covcrnr1eflt VaY, ii stiiifiC 

that there -ro sp0cial groundS fo 	
,iny prB01 

rorn. thÔ 01 'utiofl of .this rule.. 	
Q ff°' of appo•thtpC 

• y•,thoroforo, I,)ncittionctl upon hie/hO scti$fniflG the' roqu 
• 	 ci O • 	. — r: 	uniiflg to this of 	o a 

:.:.doc1aItion in irioxurcrTt letter alongwith 
hiS/Ji1' roplY4 

howeVQX', ho/ahè has tiore than one spOUBO livi.n or hctviflL a 

poo liVing hav 	riod ctctin in which case. such .rriagO i 	•' 

rOid.by reason of its a1 ngplCC during the life tine of the  

.'., 	 r.iontioned 
rul oY specil reasonS, he/she souldak0 a . 

.• representation 	this behalf ioodiat0lY* 
The offer of ap1Doit 

ont" shoul4'in that case bQ treated as, 
cancelled ctrid a further 

• ... f..COfflUfliCctti)fl wilI"bO crit to hin/1Or iñdue course, if upon 
,is/hO 

repCSCfltati0n?.1tis dcCidCd to 

or 	 Z hin/hCI' an appoifltflCflt in the position of 
in Do ordar shari. 

	

Prod 

LC tho oor i acceptablq' to hri/$ 	
MATh 

• 	TJJ2U.Lt_ 	
b 	thq • arm3 and Ol(1iti0S mcntTC'ct'0V0 

should report ±or duty to the DireCtOr Qqrdar5h Kqndrct, 

•:•' 	ph 	•• • 	
ono before 	

16th t'Jp1 

}Th, F1 	or wIT be treated 	
tunot4co. - 

• 	 . 	• 	
::" 	 • 	. • 	. 	. 

• 	 '' 	,. 	
• 	'(.'( 	• 	. 	 -, 

D1Rfl2TOt (hDMII3TRtT1O1) 
OR D11UL0R OLN11tJ 

• 	Shri D0hnfldtfl Nth .Trau1i 	•. 	 . 	 • 	

• 

• .. 	• Asstt, LICt, 0iio1 otrio° 	
• 	t 	 • 

-•;,• .P&t 	 Couha 	(Ae. . . • 	 . 	
. • 2 ••  

• 	a 	
• 	 I 

• 	 . 	 •:•' 	 . 	

S 	 • 	 . 	 •• 	

• 	 a 

• 	, 	• 	 . 	.. 

Copy to 8 > 
• yl.' 

 rdaraianKonth'a, 	
: 

• 	
• 	:. 	• 	

2. 	ur'l\I lila Pf Sll 

: ." •.. 	
Civicioflal 	

LZCX, 

• 	• .•..•_" ':: 	 0i\SL1O 	l'tioo, C.QUhQU-i fo cj 	
Ln?CU 	7 

•. for D•LrcCtor General. 	. 

lip 

I 	
• •: 	• 	, 	. 	

. 	 - 

S 

L 
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DireCtorte Gererl oordrSafl 
Goverflflt of India 

ndi Hcuse NeY Delhi. 

Dat. th 14th September, 190 
No. _29012/31139-' 

o190i 

C-ptent 	uthritY 	:s :ct 	th 	
iloing ProduCe 

Pr.ti3arY eriod in re m 	tioe 	against each:- :ts 
Grde ii 	ith 	fect 	

the 
F 

rd z.  DtO frO 	ich 

. 	No. ioncra -robti3fl 1E.S been = 

- 
------- 

1, S. 	nkr 	3S  

k 2lukdar 
Ruenr 	:r':afl -CO- 

30r• 

 Bhrti -so- 
6.7.56 

 f1'Ut 
.CC, Dei. 

(ae 	he*) 13.-2.35 
 Sh. 

Deii 
-do- 

4,12.S5 
3. S. A:ok 2u'irj 

Vs. 	rjr 
O. . Ai 1 	Kr 

ri' - 5 	v- 30.7.36 
ii. Sh. 	.3. 	Cri.ti 

Gora'Ur i1.86 
1Ff.t Shhee 

2. 	
Doordarshan Keridra concerned may - ake further 1sSarY 

action regarding extension of contract upto the age of 58yer
5  

in respect of the officers mentioned above. 

(K.C. SETH) 
Dy. Director of A&nfl. 

Cooç 
i. Director, Doordarshan endra, Guwahati (10 copies)! 

central Prducti0fl Centre 2 opi.e2) oorar5h Kendra, 
DeLhi ( copies) moor r5hafl Kendra, LuckflOW (2 copies) 

DDKI  Gorakhpur (2 conies) 1DDK, jaipur (2 
copie). 

Pay & ACCOUfltS 
Officer. Doordarshan, caittaX P&AO, 

Doordarshansi New Delhi,'&AO, AiIndia aa.d.o. L,ucknow. 

All 0fficials concerned (through office) 

4, PersOfl8i fUe of the 0fficers concerned. 

5 Guard File. 
6. Spare copies—iS. 	 - 

- 	-- 
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44. 

;DL 
:;,vi. . 	U1 L 	 • 

•4-1-1992 

,-;-•. 	 :• 	'r 	 It . 	 - 

- - * 

irt C)rtver;ir :. 	;t.'fI 
.rtC. 	 .JCLJ(hIJt3. 

- 
-..------. - .- - 	 ------ - .- 	 - 	 - -- 

In 	' 	Lt,t 	i 	t': 	;h& 	1) 	rr.ctC rte 	0. 	1  
) 

5 o/i/: .-.jl, 	ut 	: 	.: 	• 	 t 
rcqiestet. tog 	v t 	Lions 

i 	Kend : 	;. 

rti 	 MIC wl c h to re ein as 
o 	such 	tIL 

ttt 	not. 	e trtoU as Govt. 	Seart5 

j 	t 	r 	' 	 rr 	3 	t:f. 	LjL.try ct 	I 	B 1eter ckted 
t.othS DirECtOra 	t the 

29, 	1 	and 	cnd 	thu. 	e•e s'tch o0tion 
GL1iCt. 	 cr 	for eyeeS1ng 

iS 	CIC 	Id 	iG' 	.th • 

Erci - 

 

• S 	1. 	¼. 	j 

/1 	" 	 '' 

2_ 	3U722 

0 	 / 

• 	
i 	c) 

	

Of 	Io' 	PFC,.'P1 n,CPC 

GOVERNMENT OF INDIA 
000RDARSHAN KLNDRAttGUUAHATI 

4*' 

NOsODK/GUW/14(5)/92 	(2.c?\ 	 Oatecft 	12..3.92 

optiOfl forms Lot cQflVUrBiOfl or Steff Artiat 
The prescribe 	

/ 

ArtietintO a Covt.SerVafltB ie pUtUp herewith he request to 

excrcieiflg o their oi option to remain aa Steff prtiat or their 

service may 
be treated as Govt.SerViCe* May be furnished to the 

Office on or before 31st March'92 
for onward tranamiB8iOIl to 

Director pleaBe. 

(i :~ TnI K 0 	0  officer 
IvLj ,4L(t( 

k 
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F C. 	Ci Ch'TiCI, 	 - 	i F 	1 

F a OLCL-  •;Cv.i. 	I-...1 

( 	'' 	fij._• 	
1... 	 i 

a 

j JLNI) NIATfl 	-L4L sn/ .fc/rThu'htt of 

j ifill 	) 

: 7 	 if ..rtint 

'tk iPi 	t 

D 	rft r • 	 1I tL /1 

(211 

2 .11 • i 	I sti-.c ttt I 	r.t to -r:n ir.- awd. 

as J t 	 Pi 

Goveriiiet Sen'nt. 

Di'ticj  I'ji' 	t 'ii  

.f'jITH Tflt 

Liqnrt1 on 

Ii 	 I 1'. 	•i 

;:!..t 	
•• 	'I . , . 

ii 

s,... 	 • 	 . 	 •1 	 . 

• 	. 	. 	 . 	v, 	., 

..I 	•• 

0 
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of I nd i a -  

jrtnrt0 
Gcnera1005 

• 1 	

,14tfld1• t1c'UO  

• 	 ff/267 	

rd 	
92l V 

R 1() 69 92  

Sh. D.. T3fflU1I 1jreofltlY 
PtOdUC 	Gr.11' 

• 	
(' 	

I 	 • 

(. 	oi 

- 	

DirCc° r 0 1 

r 	

• 

DiCtO1 
oord 	

1(cndra, 

2. Sh. 'U.• 
TflUls 

producer Cr.I. 

	

3- Pay & iCOU 	
,0eiccr1 D30r1'' 

GuWtl.tt. 

• 	di SectI 	
for Hindi ve$1° 

• 	: 	• 

•iL. 	U 
for DirCct 

'p 	 •. 

- 	 I 



I L)ted 	Guwahati, 
the 17th Auqust,1992 

To 
The )irector General, 
ioord1irshan, 
:.;andi Pouse, 
Copernicu :iar, 
';ei Delhi - 1.10 COl. 

F(equest for withdrawal of 
Transfer Order. 

J..i r, 

ith due nermission I ',ould like to inform you that I 

have came t kn'ow froi a -eliable source that I have been trnns.-

ferrd fro- 	1K,'*jwThati t 	'PC(NE). I ar on leaia ilocause of 

the death of y eldest hr.ther on 1—.-92 and also bcause of my 

sufferino fri, disease. It seems that my transfer orer is 

llot'.ioo buL il victimisotlin for SDA aqitation ainUnq at dentroying 

tr 	ra1e or the enrdoyees 	It can be rnentined hero that I,. 

hi 	)een •..,crkinr, as Producer ( ews & Current ffairs) since one- 

jf 1..rdarhan 	.z. 	 and since then I hav. been 

.10 a)' -  very har to im-rove the stand rd of TV news in 
raininc 

Cu'ia ati. : was qiven 4 months ccurse (in service coijrqo on 

'jroacl i:n Jcurnli'' at the Indian Institute of Mass Couimu-

icati n, .e Jeihi In 19 13. 1 was also selected for attendIng 

the 10 d 	crkshon on' 1 / 'e'vs !roduction' at OD, New Delhi in 

.1939 cnductcd by the 1es chiefs of Columbia Broadcasting Servi'ce, 

zwrcafl '31-oadc,lstInO orn. I National 3roa:castinq Cor-n 

;as also Jected for havina the trainine about, 'Election eulietin 

Producton' In ay,197L : indenendetly covered the (?enel 

:lecticns of Naaaland, liz3ram and Menhalaya very success"u1ly. I 

have been nrofusely oraised by the Denuty Press Secrtary to the 

?resldent of India for efficient coveraae of the tn'bie Pres1den: 

visit to 	 I am 'ally sur'triscd that insoite of havino all 

these s ci,3itl2 in TV 'e.:s nroductins, you ha1e transferr'ed 

me t a nn_functioflifle ornanisaton and that too havinq no news 

productifl. fterefore, 	ai convinced that this is a clear cut 
ease of victimisation md reriuest you kindly to withdrv:'cance1 

te said orier. 	I 

hank1nn you, 'ir, 
Yours faith*iJy, 

37  

/ 

I 
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IN THE CENTRAL AOMINI$TRATI 	TRIBUNAL 
V 	GUWAHLL_BEN1 

I-J'h T Int C4 U J/ 

(i 
0.A.No. 168 of 1992 

V 	

Shri Ôebedra Nath Temuly 	
: Applicant 

Union of India & Others 	
: Respondents 

for the applicant 	: Mr A.K. Phukan & 
- 	 iii A. Ioy, Advocates 

For the r8pond8flt5 	: Mr S. AU, Sr. C.G.S.C. 

PRESENT: 

THE HON'BLE 3USTICE SHRI S. HAQUE, V10E..CHAIRMAN 

- 	 Q ate  of order 3b.9.1992 

RDIR 

We

V 	 _ 

The applicant Shri Debendraflath TamUly has filed 

this appliCation under Section 19 
 of the Administrative 

Tribunals Act, 1985 5esailing thil Order No.69/92 .111 
- .-V.---.-----. 	 - •, - 

	 - V 

conveyed udeX' Memo No6PF/267P1411 dated 3.8.1992 by 

the Otractqr. of Administration, 
Directorate General, 

• 
Doordarshant'Government of india, New Delhi. Shri D. 

V 	
Tamuly, ProØucer Grade II, 

Doordarehan Kendra, Guwahati 

V 	 has been trnsferrOd and poetod as Producer Grade II at- 

V 	 V 

Programme PoductiOfl Centre (PPC), Cuwahati vide the 
impugned order dated 3,8.1992 (Annexure '1'). The 

/ 	
• 

 

Respondents have riled objection at the IdmiebLOfl stage. 

The matter was heard on 22.9.1992. 

Leanad Sr. counsel Mr A.K. Phukari submits that 

5htiTaWUlY applied forthe poet of Produpex? (News & 

V 	 Current Aftøire) and had been appointed as Staff Artist 

	

V 	 category Producer Grda II and is aerving 
throughout with 

k. 	. 	 VGUuah&tt OoordarshaflKCfld1 	Producer (News) and also 

\)J received special training on production of news, and so, 

/ his transfer to PPC is illegal and malaf'ide. Mr Phukan 

further aup.tB that the applicant is made to 
Sit idle 

as the PPC has not started functioning and his special 

flQJe dgefeXperiance in News Production 
Will remain 

	

V 	unutili00. He refers the decisions reported in AIR 1986 

SC 1200 ad AIR 1968 SC 78 in support of his submission'. 

- 



2: 

Learned Sr. C.G.S,C..Mr 5, Au submits that 

Shri Tamuly was appointed a Staff Artist Position of 

Producer 	 a II and not particularly classifying or 

• 

	

	the News Section and so liableto be transferred to any 

Sectionas. Producer Grade IL He further eubmits that 

the PPC has been established for the entire North Eastern 
Region and the StationDirector, Assistant Station 
Director, Progrsmue Administrative, Engineering and 
Administrative Staff have been posted and joined and 
have started producing programmes, and so, there will be 
no occasion for Shri Tamuly to sit idle at PPC. 

• I .  

The appointment order No.14(4)84_85 dated 
10.5.1984 (Annaxure 'C') discloses that Shri D.N. Tamuly 
wap appointed as Staff Artist Position of Producer Grade II 

\•, 	 and not particularly for News Section. On 25.3,1992, 

D.N, Tamuly opted to be treated as GovernmantSarvant 
under the Directorate G aneral, Doordarshan, Government of 

India and therein he described himself as Staff Artist 
in the category Producer Grade II working at 000rdarshan 
Kendra, Guwahati. There is no record to find that he was 
fixed permanently with the News Production Sac 

I 

tion by an 
• 

	

	order of the authority or appointed cpOcificd1y for Nawa 
S•tion only and not liable fortransfer to other Sactio, 
It was clearly mentioned under clause No.5 of the terms/ 

conditions in the appointment order (Annoure 'C') thut, 

detailed instructions regarding assignment of duties to 
be performed will be given to him by the Director, 
Doordarehan Kendra, Bombay which may be subject to 

• 	alterations according to the programme requirements. Thus 
• 	transfer is an incident of service and he is liable to 

be transferred from one Section to the other, The PPC is 
located within the same campjs of Guuahatj Doordarahan. 
There can be no question of adverse civil consequences in 

his service by the transfer order as his status, salary 
and other facilities will not be affected in #ny way, and 
he will also not lose his eor1ty in se'vice. The 
decisions referred by mr Phukan are on different fact.e 
and not applicable in the itet case, 

1' 



rn 	:3: 

	 H 
1 

Noral1y a trapsfei order is not intarferred 

unless it is found to be malafide or illegal. There is 

no malafide nor illegality in the impugned transfer 

order. 

This application is rejectad. 

- 

! 	 S  

/ 

Oeputi  
.uwiws 	' ij j ibtn 

,, 	Cuwi 	LIern. 
rC' V 

.51 



To. 

The DiraCtOt General. 
DoordarSbmn 
Nandi House. 

Dated Gtvahati the 23rd 14eV. l994.. 

Sub * Appeal for jUstiC!L 

sirt 

With due respect I would like 
to bring to your kind 

notice the kind of injustiCI 5.ted 
out to a. during the 

...hih jams follOWSo 
last two y..x. 

Sir. in r.sPOfl$' to an 
adYIrti5e5t pUbli*d 

in 

li. T.l.UraPb'. CalCUtta in 
1984. I applied for 

the post 

of Producer (ii News a 
Current Affairs) in Doordarshen 

 

.ndta, GUWChItL* 
acCOrdinglY. I was itety1 0d and 

s.l.cted against the p*st. 
SinCI opening of DDX. 

GUWIhCtL 
JC 

in March. 1985. I 
was orkiflg as ProdUcet (News S Current 

Aff$irs). I was .givefl øt least 6 
	iniflg on TV NewS 

PtOdIlGtbOfl 	gncludin 	
the 4i*Oflth* long IBreadCaSt 

JourflaLisM' 
gouriC at bte Indian ln$tit11 

of MaSS 

C.aaUUicatifl N.w Delhi. 
But* suddenlY, in August. 1092 I 

was 
tratlsfetred frOa DDK.GUWd1!ati 

to ppC(NE). Doordar5. 

Guwahati vide order no.Pt/267/5" 
dtd. New Delhi the 3rd 

August. 1192, where there is 
no 

Nevi ProdUCtiOfl Unit. 14y 

tt.5f1t. 
in fact, violated 

Dootdar*ban'1 accepted 

transfer poliCY vhich' stipulates that pers0fl$ 
having 

ap.cia1 	
$railL&flg/uhl certain fi.ld 

should not be 

transferred end 
posted outside 

that speci1 	field. 

Nowever. after 
0 idet1ng y appeal dtd. 28.10.93. 

you 

were kind •nough to tranhfe and 
post me at DDX, Guwabati 

vide order ao.P1/267/ 
UI dtd.24.1193 where I joined on 

6.12.93. 
But, I ma yet to be p.*ted to News Section. 

Pt.iintlYs 
thi P;odUCIt 

(Agtil.) has been pasted to 
News 

Sectiofl who does have 
no senaI of news and leaving the 

Agril. Seti0 
blank I would, therefore. 

once again 

appeal to 
you to do justice to me and 

post *e in the HeWS 

$etiofl. 

TbaakiflV 

Yur1 faithfullY. 

Arto 	
( D.N. TANULY ) 

IPRODUCU 

Copy to 8-0 

2). DDG (HER), 
Doordarlban for iaormmtiOl) 

and •c51SY 

tioa. 

2). 
DirectOr. Doordar$h K.isdta. Guwallati Dr 

and nece$larY *tiOfl. 
( D.N. TAMUL7 ) 

C 
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• 	 J 

identift-Al  

ooverrunt of India 
)irectOr*te Genersl*0r 
word-wrihan Bhvan. $ Mandi UouSO 

New Delhi 

14o. ?F/Z67/5..II )12 2- 	 Dtd. 

• 	ub3eCt * Regardii pøtifl4 
of Sh, p.N. Tamuly, pII in 

News UrJt of DA Gllwah4 !-!. . 

The relresentQtJon dates 236.914 
aubrnitted by Sh.D.N. Tavm1Y, 

has been considered in this Directorate and the competent authoritY 

has decided that his scTViCeS may be 	Ced • *t the disposal of 

the Nevs set ue of the KT1D. 

(H.S.CHAUTh1RI) 
D.DIRL3R (ArnN). 

Director 
DoordarSclaJk Kifldr', 
GUWAHAT' 

Son 

2 	LLjZ- tJ1.( 

or J5 rector 

r 
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I 	 GOVEk' 	 rCU 

IRECWR?T. ThIAL 1EW DELJ-II 	 a"e 

Shri 	I.Tamu1y,, Pr 	 E)o.rdarshafl 

Kendra, GuWahati 15 herebt8flSferr arid p.sted at 

Doordarshan )(endra, 5jl1Dflgifl the same 
	capacity 

with irnediate effect. 

2. This issues with theOV1 f Director General, 

Doorc3arshan. 

3, '}ijidi version foll.W$.. 

.Dire'Ctor of Adrnn. 

Cepy toe—. 
/ 

• Di rector, Doa rdarshaflr43, QuWah ati/Shi 1 long. 

PerSon concerned. 
Pay & )\ccoUfltS dffiCe 	Ministry of ILB, . 

AGCR Building, New 
PS to I)G/PS te all Difl the Directorate, 

President. Prpgiarmnel. iff Asociati0fl of MR 

Do.rdarshafl, Br6 adcastIg House, New Delhi 
VigilanCe Section! Hindi. Section. 
Guard fuel spafre c.psS 

• 	 • 

for L'lrector Geie.riil 



 

e1-4-95 16:45 	ODG(ASA)) 	 D 	218 P01 

/7iiêM 

G0VCRNMET (F I1 
DIROTOR T. GE';Efl:.L:D'iL. .RSL-I.N 
DQORDRSHANBH.N NE DELHI-1 

• 	 ETRFP-III SECTION 

• 	NO. ?F/267/5.III 	 DTED29.i2.94 

• 	 ORDER NQ.2iJ94-5.j.0 

In pia1moification of this Djrectorate*s 
Order Ma.204/94-S.III dted 01.12.94 posting of Shri. D. 
U. 'auui y , rluuucer %-jrace-.i.L j  lwno 3.S unoer oroer or 
• posting to Doordarsh)n I(endra, Shillons is hereby 
nh antai to fl"bC, ('.ti 	i 	L t.h  

2. 	:1ind1verson follows, 

• 	
L 	JA 

SHARM..) 

I 	
DY. DIfl..CTOfl (At*IN.) 

Copy to: 	 •. 

Ljctor, Doqrarhn endra, ,Guwahti/Shil1on/ 
• 	 PC, Guwthatj. 

P."O(IRLa.), M4'o I&B, .eGCR Building, NewDelhi-2. 
• 	 3. 	Person concE'rned 

5 to G/allDLQs. 
President, 'Prog. Staff Asson, of AIR & DDn. 

• 	• 	 BrodcastingHouse, New Delhi. 	• 	 - 
VIgilance Section/Hindi section in the Dte. 

- • 	7. 	Gtad file/sre 

• 	 . 	
•. L.. 	

1jT 

• 	 I 	 for Director Genera 

• 	 • 	 •• 	• 	
• 	 0 1) 

• 	 • 	 . 	

• 

I - 	- 	.'- ' 	
-v•--- 

596 P1 	DOORDARSHAN GUI4AHA1I 	 01-04-95 16:42 
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IN THE CCNTFIML hDM1N11RkTiVE TF1BUIhL 
GUUFtHMT1 BENc .  

0rji5l 1pplication No.168 of 1992 

Date of decision: This the 7th day of. $pril 1995. 

The Kon'ble JusticO 5hr1.G. Chaudht0 Vce_Gha1Dmafl. 

~ hri P e bendro Nth Tarnuly 

By doct8 Phri O.K. ae 

—versus 

The Union of India & Others 

By kdvocat8 Shri 5.  Al .i, Sr. C.G.S.C. 

a... 

Applic8flt 

a ... Rspod6t& 

- k  f,  n 

ORDEft 

T •••  •4' 	
I 	

r D. K. Dasl for the applicant. Mr S. Ali,  Sr. 

fotthB re8ofld8nt 5 . 

In view of te order passed in F ..No.1 9/92 

separately the original application is tak .9ft,UP for final 

otd8r an;folloUifl9 order j5pas&ed 

On oral, application of the learned hdvocate of 

the applicant ti' ogifll applicatiofl is allowed to be 

withdrawn with liberty to the applicant to urge the grounds 

raised in the applicrtiofl against the impugned order dated 

3.8.1992 js u beequent legal proc e edings if any are adopted 

by the applicant in connectiOrl with the od6rS passed by 

the Deputy Director (Idmini6ttati0n) , 000rdal8han, New Delhi, 

dated 1.9.19 .

949 the order of the Djetp General, 

Now l)eihi, dtud 1,12.1994 u nd the ardor of 

wfd gtfif 
Deputy Ujiactor hdrniniStr3tiOn) dBtecl29, 12 . 1994 . 

Na pder as to C05t8. 

$sctlon Off losv (J) 
I.,)q a4ILIfl (vvVbi iii 

.rItrsI 

*VM4 n1F.AT, . 

J$atl 6.nth, 

dtYh 
AJfa 	A/) 

4 
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I CIO 
IN THL C[NThIL hO111N1STRMTIVC TR1BUNIL 

GLlLHT1 LHENCH 

heview hpplicatjon 1o. 19 of 1992 

• 	 (in 0.14.N,168 of 1992) 

Date of decision: Thj5 tho 7th day of Rpril. 1995 

The Hon'ble 3ustj00 Shri M.G. Chaudhari Vice-Chajrnan. 

Shri Deberdra Nath Tamuly 	 ... Rpplican  

-varsus- 

Union or India & Others 	
.... Respondents. 

I or the applicant: Shri D .K. Des 

I or the vr.QporuJuntc: 5hrj 6. 14 ii, Sr. C ,L .i.C, 

'4 
	 LLLL 

!J. V.. 

11 r D.K.Des for thaappliQant. dPpljcant present. 

Mr S. 141x, learned Sr. C.G.SC., for the respondents. 

By this 8ppliceti,Dn the applicant 83ek8 reviøw of 

the order passed on the orjjiaj application (O.ASNO.168/92) 

by the ther learned Vice-Chairman dated 30.9.1992. 

2, 	
Mr O.K. Des, learned counsel for the epplicant, 

has been very candid tc:submjt that in view of certain 

subsequent events he is pres6jng the Review Application  
in the interest of the pplicant's service career although 

he could contend that there is an error apparent on the 

face of record in the order
. 	as stated in the Review 

kpplicatior,. 

3. 	The applicant hd challenged the order dated 
, 	• 	i.•____ 

30.9-0932. The order by Itself cannot be understood fully 

1 

- --•.---1 
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-. .. 	-. 	
5 it 16tc1y stt - tr4t 	 na 	an 	fetrad -' 

in the same post at the same K.endra. Jiccording to the 

applicant he was working as Producer (News and Currant 

Mff'airs) to Programme Production Centre, North east at 

Guwahati and he is now transferred as Programme Producer, 

North [ast at Guwahati. Th case of the applicant was that 

he had applied for the post of Producar'(News a-nd CUrnt 

Affairs) in pursuance of the public notice issued by the 

Director General, Doordarshan and having regard to his 	 OM 

qialifications he was interested to work as Producer 

(News and Current Affairs). only. T ha respondents, however, 

have designated him as Producer Grade 11 and prported4 

accord him as Staff Artistposition. 	 . 

4 0 	In the order on the original application it was 

held that a trasfer from one wing of the office to anotha;/ 

in the same post is an incidence of service and that' 
s 

matter would lie within the administrative function of 

the authorities concerned and cannot be interfered with. 

unless it is found to be malalida or illegal, which was 

not the case made out hero and, therefore, the application 

was liable to be rajectad, in that vieu of the mattartha 

application was rejected. 

5. 	1 am not very much convinced with the eubmjssLon 

that there is an error apparent on the face of thq order 

though the grounds raised could be, available in an appeal 

or may be relevant at S subsequent stage. I woulO not be 

inclined to allow the review on the ground that there is 

an error apparent on the face of the order. Howeva the 

rlif that was asked by the applicant in the application 

waseventually made available to him by an ordar pa;aed 

by..... 
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q.fI 

11,f4 	.•, 	,? 

:' 4 qr  



• 1 

a 
by tin' Deputy Dirctr Genera],, Do,rd.rha.n, Net' 

No,PF/267/5-I1.I/1 202 dated 1.9.1994. Pt conflicting 

situation, therefore, arises in as much as the relief 

sought by the applicant was not granted by the Tribunal 

and that relief has come his uay from his departmert 

itself. That however, is the result of subsequent 

developmeits. Nr Des, learned -counsel for the applicant, 

now clarifies the exact position which appears to be as 

follows: 

Prior to 3.8.1992 the applicantuEs.wOrkifl9 as 

Prjducer(Nows and Curnt bffairs) at Guwahati, From there 

he was trarsferr6d to PC, NE, Guwahati, where there was 

no News and Current If'airs Section. Hence the applicant 

as approached this T ribunal in the original application* 

fter the order in theloriginal application was passed he 

• 	joined at PPC, NE, Guw6heti.H0Wevar he appealed to the 

• Director General on 28.10,1993 that he was not being givers the 

work of News and Curret Mffairs. The Director General 

passed an order on 24.11.1993 transferring him from PPC, N, 

to Doordarshan, Gutjaha$i, where he 3oinsd on 6.12.1993. 

• 	 Even thereafter he weal given the work of Currant i.ffairs 

• 	only for about a rnonth but thereafter was not given the 

work of N6we or Current Afrairs. I-ience he riled reprusent5" 

tion to the Director Grnaral on 23.5.1994. That was accepted 

and the order dated 1,.1994 was passed by the Deputy 

Director, PtdminiStratiofl, mentioned above. That order 

specifically states that the representation of the applicant 

dated 2360994 has bern considered and the comptent 

authority has decided that his services may be placed at 

the disposal of the N8L5 set up of the Kandra. it is the 

grievSflC$.... 
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-. 	 grievance of the applicant that despite this order of 

the Directorate the respondents have not plced him in 

the News and Curr8nt Alfairs Section and modified the 
- 

aforesaid Order dated 1 .9.1994, B y  order dated 1 .1 9 1994 

he was again tranSferre.d and posted at Doordarthan Kndra, 

Shillong in the sone capacity with the approval of the 

Director General, Ooordarshan, where according to the 

applicant there is no News and 1urr'ent .ffaire $ectibn, 

I further order was passed by the Deputy Director, 

Mdrninitrtiofl, Doordarshan, New Delhi on 29.12.1 994. 

partially modifying the earlier orar dated 1,120 994 

and the applicant was once again posted at PPC., Guwahati. 

It is the grievance of the applicant that, the order dated 

1.9.1994 was the correct order anrb the subsequent modifica-

tione are contrary to that order and valid the tame and 

conditions of his very appointment since he had applied 

and was appointed against the post of Producer (News and 

Currant Rffairs) . This ground, however, could not be the 

subject matter of the original application nor is the 

subject matter of the present review application. It may 

afford a fresh cause of action td the'epplicant which he 

may pursue in accordance with law if he can do so. Prima 

facia it appear 8 that there is some unusual feature &f i' 

the order passed on 1,9.1994 uhich—was completely changed 

on 1.12.1994. 1 would not, however., express any opinion 

on the merits of that action and that also is not the 

subject matter of the present application. It, 'however, .. 

affords. sufficient and good reson5 to enable the applicant 

to pursue his legal remedies including the representations 

to the Director General against the steps taken contrary 

to the order dated 1,9,1994,ttet rir Da6  submits that.tha 
- .. 

• 	•--.- 

- Igy -  
applicant,p.. 
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appiicant may tc silowac to iit rw the original 

application by aliowing the ravieu for that purpose. The 

learned counsel submits that the impugned order in the 

original application dated 3,e.192 and the grievance in 

that respect would be relevant to the further steps as 

the applicant may be advised to adopt in law and unless 

the order in the origInal application is not set aside the 

applicant may be seriously prejudiced in pursuing his 

further remedies. 

6 0 	Rule 17 of the Lntraj hdminist rat ive Iribuna]. 

(Procedure) Rules, 1 97, provides for rGvjeu. I he rule 

does not specify the rounds on which a revi6w may be 

allowed, Section 22 of the 1.ct lays down that the'Trjbunaj 

shall not be bound by the procedure laid down in the Code 	. 

of Civil Procedu,re, 1908 (5 of 1908), but shall be guided 

by the principles of n'atural justice. The instant case is 

a C858 which deserves to becnsidered by applying the 

principles of natural justice. Irom the subsequent events 

that haa.taken., pce I I am satisfied that un),ess the original 

order is •aot set aside 1  the applicant may suffer injustice 

in asmuch as ha.is beng required towork against a post - 
for which he was not appointed. Uhetar there is a

A. 
of the terms and conditions of .appointinnt in doing so or 

whether the respondents could administra!4vei.y post him in  

any Saction.is a matter which cannot be gone into at this 

stage. Solely, therefore, guiced by the single consideration 

that the applicant may be prejudiced not by reason of any 

• 	 arior apparent in the drider, but by the shear fact of the 

exi8tence of the order of the T ribunal 1 am inclined in 

the particular facts ard circumstances of the case to allow 

he review application for that limited purpose in the 
IN Is  

interest,.., 

00 
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jntere6t of justiCe 50tt the appliCant may not be 

prajudiced in his rurthar repre5entEltio.ns and legal 
remedie8e 

7. 	in the result the review iS allowed. The order of 

this Tribunal dated 30.9.1992 	
jectiflQ the original 

appliCatiOfl (O.A.No.166/92) is heieby st ajde only 
in 

ermit the ithd8W8l of the ori1na1 
order to enable mU to p 

	- 

application which I am jlid td allow in the citcumetaflC 

pointed out aboveQ The review application is disposed of 

accordinglY. No order a .6  to costs. 	C ( 

Sd,'— N.G.CHAUDHR1 
ViCE CHA1RN 
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Union of India & Ors. 	 ... 	Respondents 

PR E3E NT 
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Mr. S. All, Sr.C.G.S.C. 
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Copy for information & necessary action to : 

Shri Debandra Nath Tarnuly, Producer Grade II, Doordarshan Kendra, Guwahati. 

The Secretary, Govt. of India, Mm. of Irf'ormation & Broadcasting, Shastri 
Bhawan, New Delhi - 110 001. 

The Director General, Doordarhan, Mandi House, Copernicus Plarg, New Delhi—i. 

The Director of Administratio, Directorate General, Doordarshan, Mandi House, 
Copernicus Marg, New Delhi - 110 001. 

The Deputy Director of Adrninitration, Directorate General, Doordarshan, Mandi 
House, New Delhi. 	 - 

The Director, Doordarshan Kendra, R.G. Baruah Road, Guwahati - 781 024. 

Mr. D.K. Das, Advocate, Cauhti High Court, Guwahati. 
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